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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH:

AT HYDERABAD

1. Sanior Oivisional Mechanical
Engireer (C&W),50uth Central Railuay,
Guntakal.

2. Divisional Railway Manager{Personnel),
Soguth Central Railway, Guntakal.

3. Union of India, represented by the
Secratary, Railway Board, FRzil Bhavan,
New Delhi.

4, D.Shanmugan,Office Superintendent
Grade-11,C&W Superintendent Office,
S.C.Railway, Tirupathi.

5. G.Rangaiah, OfPice Superintendent Gr.lI,
dfPice of the Loco-Foreman/Dissel,

Sguth Central Railway,Cuntakal.:
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COUNSEL FOR THE APPLICANTS :: Mr.G.V.Subba

COUNSEL FOR THE RESPONDENTS :: Mr.V.Ehimanna

CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
AND

THE HON'BLE SRI B.5.JAI PARAME SHWAR,MEMBER {JU

: DRDER :
ORAL ORDER(AS PER HCN'BLE SRI R.RANGARAJAN,MEH

Heard Mr.G.V.Subba Rac for the Applicaft
and Mr.V.Bhimanna Por the Respondsnts. Négiﬁf

been served on Respondents 4 and 5. Calledwal

2.  There are two applicants in this 0OA,

0.A.Ng.1079 OF 1996, OATE OF ORDER:24-9-7998,
B:tuaen:
1. P.Lakskhmi Narasimham.
2., N,S.Vijaya Kumar, .. HApplicants
and

.. Respondints
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hey are

uorking as OfPice Superintendent Grade-II ang similarly

the private respondents 4 and 5 were,working

Suparinﬁendent Gr.il. The date of promotion

as Office

of the

applicants and the private respondents to thp Post of
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Office Superintendent Grade-II is 23-10-1991, [1-3-1993,
30-0-1988 and 19-10-1991 respectively. Posts [of Office
Supsrintendent Grade-l had arisen after 10-2-1995

after the issue of the Judgment in VIRPAUL SINGH CHDUHRN s

‘Case. The applicants submit that Por the promdtion to the

Grade-I, the private respondents who are resepved commu-
nity candidates should not get the benefit of |[date of
entry to the 0PPice Superintendent Grade-Il fdr the
purpose of fixing the seniority of the privatg respondants
yis-a-vis the applicants. It shoula be fixed gn the basis
of the basic seniority in viaw of the VIRPAUL |SINGH

CHBUHANfs case.

3. This OA is fPiled praying for a directiof to the
Respondents 1 and 2 to revise the seniority off the
applicants vis-a-vis Respondents 4 and 5 as pgr the
Jﬁdgmant of the Apex Court in the Union of India Vs.
Virpaul Singh Chowhan and Others, and considey the
applicants for promotion to the post of Office Superin-
tendent Grade-I by declaring that the non-revision of
seniority of the applicants as per ths Apex Cgurt's

Judgment is illegal, arbitrary and unconstitu$ional.

4. The main point for cahsideration is, uhgther the

accelerated seniority obtained by . the resefved candidates
garlisr to 10-2-1995 should be brought doun if promotion
to thes higher post of 0ffice Superintsendent Grade-I is to

be sffected.

S. ilg have already examined the Apsex Court| Judgment
in RJK.SABARWAL's case as well as VIRPAUL SINGH CHOWHAN's
case in 0A.No.936 of 1996, decided on 8=-9=-139B8, We had

held thers, that the Virpaul Singh Chowhan's fase is a

j.k/ . ..‘.......3
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continuation of Sabarwal's case. Virpaul 3ingh
case details for promotion for ressrvation on

has been indicated in Para.?7 of that Judgment.

for promotion to the higher post for reserved
will ba on the basis of the basic geniority in
grade if such promotions were made sfter 10-2-
promotions made earlier to 10-2-1995, the date
will decide the seniority for further promotio
view is taken as in the Sabarwal's case, it ha
that the direction given in that Judgment will
tive fProm 10~2-1995 to aveid unssttling the se
rity position. The Virpaul 3ingh Chowhan's cas
ther continuation in regard to the question fo
seniority. Hence, we are of the firm opinion g
accalerated promotion obtained by ths reserved
after 10-2-1995 will not entail tham to get th
as per the déte of entry. The unreserved candi
moﬁed to higher post, later than the raserved
who uere also promoted to that higher grade af
will regain their seniority in the basic grade

promotion against unreserved guota.

5. In this 0A the further promotion to Off
tendent Grade-I is to be &ffaected. The seniorj
applicants as well as the private respondents
decidaed nn‘tha basis of the entry to the post
Superintendent Grade-Il as allef them antered

of UPPice Superintendsnt Grade-Il earlisr to [I

7. In view of what is stated abave, no furft

is necessary. The UA is dismissed. No costs.
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Dictated to steno in the Open Court

of the Judgment in 0A,Np,936 of 1996, we had o*served that, g

ter 10-2-1995,

" (R.RANGARAJAN) -

//@BER(JUDL_)_ MEMBER (ADMN) &A]
N e 5 oot
:this the 24th day of September,1998 LA

ata 1 ay gptember SF



. Copy to:
1. Senior Divisienal Mechanical Enginaser(C&W),

Sauth Central Railway, Guntakal,

2. Divisional Railway méﬁagar,(ﬁarénnnel);
South Central Railuay, Guntakal,

3. The Secrstary,"ﬁaiiﬁay Baa:&, Rail Bhavan, New Delhi,
4, One copy to MriG.V.Subba Reo,Addocate,CAT,Hydarabad,
5. Ons cepy to Mr.V;Bhimanna,; Addl,CGSC, CAT, Hyderabad,
6. Bne copy ta Rx¥D.R(A),CAT,Hyderabad. '

7. One duplicete copy.
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